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IN TH CEN1 RAL ADMINISTRA'flVE 
JAIPUR BENCH, JAIPUR 

(J).A. No. 179/2002 

tA. No 

JDATE OF DECISION ______ _ 

Jag~nnath Prasad Gurjar etitioner 

__ M __ r-+. _P_._v_.c_a_l_l_a __________ k\dvocate for the Petitiooer (s) 

Versus 

~-+--an_d_._t_w_o _o_t_h_er_s _________ -IRespondent 

__ M_r.J-. _B_._N_.s_a_n_du _________ --tAdvocate for the Respondent ( s) 

ORAMt 

-. h~on'ble Mr. Justice G.L.Gupta, Vice Chairman. 

_.( 

The Hon'ble Mr. A.P.Nagrath, Administrative Member. 

t. Whether reporters of local papers may be all, wod to soe the Judgement i 

2. To be referred to the Reporter or not ? 

3. Wh"ther their Lordships wlsh to see the fair cppy of the Judgement? 

4. Whether it needs to be circulated to other Be ~ches of the Tribunal ? 

( A.P.Nagrath) 
J!~inistrative Member. 

(G.L.Gupta) 
Vice Chairman. 



O.A. No.l79/2002 

CENTRAL ADMINISTRAT VE TRIBUNAL 
JAIPUR BENCH: AIPUR 

Date of decision: :1.\" 0 j' rJ) 

Jaga nath Prasad Gurjar, S/o Shri Ana dRam, aged about 35 years, at 
nt working on the post of Motor Lorry Driver in the office of 
tive Engineer (Electrical) CPW, Jaipur ·r/0 7/451, .Jawahar 

Kachi Basti, Jaipur. 

Applicant. 

-versus 

l. nion of India, through the ecretary to the Government, 
Government of India, Ministry f Urban Development, Central 
Public Works Department, Nirman B awan, New Delhi. 

2. The Director General of Works, C ntral Public Works Department, 
Nirman Bhawan, New Delhi. 

3. The Chief Engineer ( North zon ) , III Central Public Works 
Department,_Nirman Bl:lawan, Sec. l , Vidhyadhar Nagar, Jaipur. 

Respondents. 

Mr. P.V. Calla : Counsel for the a plicant. 

Mr. B.N.Sandu :Counsel for the re pondents. 

COR M: The Hon 1 ble Mr. Justice .L.Gupta, Vice Chairman. 

The Hon 1ble Mr. A.P.Nagr th, Administrative Member. 

----·1·-



ORDER 

I 
I 

I 

The applicant seeks directibns 

Per Mr. Jus ice G.L.Gupta: 
to the respondents to 

post of Motor Lorry 

. consider 
hlS case for regularisation. on lhe 

Driver. 

It is averred that the a~plicant was appointed on 
2. 
daily wage/hand receipt basis as Driver in the year 1989 and he has 

been cant nuously working on the post. It is further stated· that 
. 

initially the applicant was posted atlNational Security Guard 

Project ( CiD) arxl on the closure of the sai I Project his services were 

transferrro to the Office of the Executive Engineer ( EE) CPWD. It is 

stated t at trade test for the post o~ Motor. Lorry Driver was 

coilducted and the applicant had participated in the said trade test 
. . I . 

and was eclared successful. It is the· rase for the applicant that 

two simi arly situated persons,viz. Ramblr Singh and .Surjeet Singh 

have fiied o.A for their regularieatiln. It is averred that 

Charxligath Bench of this Tribunal has .alrlady given directions to the 

responde ts to consider the case of the similarly situated applicants 

therein for regularisation on the post of Motor Lorry Driver. 

3. 
In the counter'. the reerndents' case is that there 

is no s nctioned post on Which the applicant can be regularised. It is 

averred that the applicant does lot posses the requisite . l . 
qualaifications. It is stated that ban ~as imposed on l9.ll.l985 for 

appoin ment on daily wage basis and therefore the engagement of the 

applicant was illegal. It is further lthe case for the respondents 

that the fact situation in the case b fore the Chandigarh Bench of 

this Tlibunal was different. 

4. We have heard the lear ed counsel for the respondents 

r<f-~~ 
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~ 
and perused the documents placed on record. 

5. 

contended 

Mr. Calla, learned coun el · for the applicant 

Original Application of similJrly situated persons i.e. 

Rarnbir Sing and Surjeet Singh has been dis sed of by a Bench of this 

Tribunal o 2.5.2002 ( O.A. No. 397/2001.) and this O.A may also be 

disposed of in the same manner. 

6. On the other hand, the earned counsel for the 

respondent contended that the applicant does not have a right of 

7. Keeping in view the fact that this Tribunal has 

disposed o the rnat~er of two similarly si uated perso!'ls vide order 

dated 2.5. 002 in which.one of us [ Mr. A.P. Nagrath, Member (A) ] was 

a part;! b giving somE! directions, it is ,roper to dispose of this 

matter als with the same directions. 

Consequently, without expressing any opinion on the 

case, it is.· directed that the kespondemts shall consider 

the case 0 the applicant for regularisatirn of his ;services on the 
. fh-:.V"~ ~ . /-

post of Mo,or Lorrylaccording to law~ nd pass appropriate order 
l':. . I 

8. 

merits 

riod of three months from the date of receipt of a copy of 

this order The application stands disposed I f accordingly. 

9. No order as to costs. 

Adrninistra ive Member Vice Chairman. 

jsv. 


